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(An application under section 19 of the Administrative Tribunal Act, 1985)

IN THE CENTRAL ADMINISTRATIVE
TRIBUNAL : GUWAHATI BENCH :
AT GUWAHATI

O.A.No. ....... QJQ/ .......... of 2000~

Sri Kartik Chandra Karmakar,
: : adwrot
Slo. Latec Jagadish Karmakar, working asNSnior clerk under
Controller of Stores (Con.), N. F. Railway, Maligaon, Guwahati -
781 011.
AND
Sri Naba Kumar Das
adhur
S/o Late Sarbeswar Das, working as.gmlor clerk under Controller of
_Stores (Con.), N. F. Railway, -Mahgaon, Guwahati — 781 011.
B Applicants
| | Vs.
1) Union of India - Representing by the General Manager, N.F.
; Railway, Maligaon, Guwahati- 781 011.
2) The General Manager (Construction), N.F. Railway, Maligaon,
" Guwahati ~ 781 011.

3)' The Chief Personnel Officer, N.F.Railway,Maligaon,Guwahati.-

781011,

4) The Chief Enginecr-1I (Construction), N.F.Railway, Maligaon,
' Guwahati.-781011.

Contd...2..5) The Controller....
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.;VS) The Controller of Stores (Construction), N.F.Railway, Maligaon,
Guwabhati.-781 011.

i 6) The Controller of Stores, N.F.Railway, Maligaon, Guwahati.-781

S0 | |

: 7) The Deputy Chief Personnel Officer (Construction),

. N.F.Railway, Maligaon, Guwahati.-781 O11.

8) District Controller of Stores, N.F.Railway, New Bongaigaon,

P.O: New Bongéigaon, Dt: Bongaigaon, Assam. o

‘ 9) Sri Sisir Das, (SC) Head Clerk working under District Controller

‘ of Stores, N.F. Railway, P.O: New Bongaigaon, Dt: Bongaigaon,

~ Assam.
10) Sri Subhas Ch. Sarkar, Senior Clerk working under District
Controller of Stores, N.F. Railway, P.O: New Bongaigaon, Dt:

Bongaigaon, Assam.

©11) Jay Karan, Senior Clerk working under District Controller of

| Stores, N.F. Railway, P.O: New Bongaigaon, Dt: Bongaigaon,

| Assam. '

12) Smt. Kiranbala Roy, Senior Clerk working under District

| Controller of Stores, N.F. Railway, P.O: New Bongaigaon, Dt:

Bongaigaon, Assam.

- 13) Sri S.@. Banerjee; Senior Clerk working under District

. Controller of Store, N.F. Railway, P.O: New Bongaigaon, Dt:
Bongaigaon, Assam.

| | Contd...3...14) Sri V.K. Chaudhury.....

W\
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14) Sri V.K. Chaudhury, Senior Clerk working under District
~ Controller of Stores, N.F. Railway, P.O: New Bongaigaon, Dt:
. Bongaigaon, Assam. |
15) o Ram Naresh Roy, Senior Clerk working under District
~ Controller of Stoares, N.F. Railway, P.O: New Bongaigaon, Dt:
. Bongaigaon, Assam. |
! 16) 5o Subrata Dey, Senior Clerk working under District Controller
| of Stores, N.F. Railway, P.O: New Bongaigaon, Dt: Bongaigaon,
; Assam. |
17) 4v PR, Bhowmik, Senior Clerk under District Controller of
| Stores, N.F. Railway, P.O: New Bongaigaon, Dt: Bongaigaon,

Assam.

o g Ramander . . .
C18) T e Ch. Wary, Senior Clerk working under District

Controller of Stores, N.F. Railway, P.O: New Bongaigaon, Dt:

. Bongaigaon, Assam.

...................... Opposite Parties

Respondents

' DETAILS OF APPLICATION:

»
? 1. Particulars of the orders against which the application is

made :

-a) The seniority list published and circulated under

Contd.. .4...the District......
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E the District Controller of Stores, New Bongaigaon’s

No. ES/26/NBQ dated 26.04.2000 (Annexure A).

b) Seniority list published by District Controller of
Stores, New Bongaigaon under No. ES/26/NBQ
dated 12.04.2002 (Annexure B).

¢) ‘Notice of holding suitability test of @nior Clerk
(G)/M/Clerk in scale of Rs. 3050-4590 for
promotion to the post of senior clerk (G) in scale of
Rs. 4500-7000 issued by District Controller of
Stores, New Bongaigaon vide No. ES/1/NBQ dated
05.06.2002 (Annexure-C).

d) Notification No. ES/I/NBQ dated 19.06.2002

» fixing the date of suitability test of Junior Clerk
(G)/M/Clerk for promotion to the post of senior
clerk(G) scheduled to be held on 08.07.2002 issued

by the District Controller of Stores, N.F. Railway,

P.O: New Bongaigaon, Dt: Bongaigaon, Assam

(Annexure-D).

2. Jurisdiction :

The Applicants declare that the subject matter of the
application is within the jurisdiction of this Hon’ble

Contd....S5... Tribunal
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Tribunal.

3. Limitation :-
The Applicants submit that the application has been filed
with the limitation period prescribed under section 21 of

the Administrative Tribunal Act 1985.

4. Facts of the case :-

4.1 That the Applicants are the citizens of India and are
therefore entitled to the rights and privileges guaranteed to the

citizens of India under the Constitution.

4.2 That the Applicants were offered with the appointment by
the General Manager (P) N.F. Réilway, Maligaon 1n class I
post on compassionate grounds vide No. 586E/81/ I(W)/Class-
11173 pt. VI dated 15.02.1990 and E/227/44/41(Rectt.) pt. VII

dated 11.12.1990 and after successful suitability test appointed

as trainee office clerk in scale of Rs. 950-1500 was offered by

the Chief Personnel Officer, N.F. Railway, Maligaon vide No.
E/227/44/41/Pt-VIl  dated 18.12.1990  and  586-
E/81/1(w)/Class-111/3 i’t.Vl dated  15-02-1990 and
E/227/44/41(Rectt.) pt. VII dated 27.12.1990 and 07-01-1991

Contd....6... photocopies...
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(Photocopies of the aforementioned letterare annexed as E, F,

G, H, 1, J respectively).

4.3.That after getting the appointment theAApplicams were
dirccted by the Chief Personncl Ofﬁcér, N.F. Railway,
Maligaon for reporting to the construction organization and
were subsequently posted under the Controller of Stores
(Construction), N.F. Railway, Maligaon, without fixing any
lien for their service, albeit recruited against the permanent
vacancy and against the compassionate grounds posts meant
for the N.F. Railway’s zonal Railway system as a whole, and
not against any construction reserve post meant purely for the
construction organization. (Photocopies of The General
Manager(Cons)/ N.F. Railway/MLG’s Office order No.
284/1990 under No.E/227/Con/2pt.VI dated 27-12-1990 and
office order no. 15/1991 under No.E/227/Con/2pt.VII dated
21-01-1991 submitted as Annexures K & L respectively).

- 4.4. That the Chief Personnel Officer, N.F. Railway, Maligaon

vide his letter No. E/163/2© dated 09-05-91 advised all

concerned that the seniority of the staff directly recruited in

and posted on compassionatc ground would be dectermined

under normal rules regulating seniority of staff, that is, from

Contd...7...the date ....
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the date of their appointment / after completion of successful

training where necessary. Photo copy of the letter dated 09-05-

1991 is annexed as Annexure-M.

-4.5. That after making strenuous efforts with the concerned

authorities General Manager (P), N..F. Railway, Maligaon
finally fixed the lien of the Applicants in the open line in the

concerned department under District Controller of Stores,

New Bongaigaon and advised the District Controller of Stores,,

New Bongaigaon to take necessary action in the matter.

(Photocopy of General Manager (P), N.F. Railway,
Maligaon’s letter No. E/255/101/7(s)pt-1 (loose) dated
25/28/2000 are annexed as Annexures N & O respectively).

4.6 That it is really astonishing and grief to note that the
District Controller of Stores, New Bongaigaon fixed the
seniority of the Applicants in the list published and circulated
by him under No. ES/26/NBQ dated 26.04.2000 (Annexure-
A) fixing at the bottom of the list of 18 Junior Clerks who
were appointed/promoted from group D to group C category
much later dates of tile Applicants.  The Applicants were
shown only one month three days length of service in their
accounts in the said seniority list-oflu‘nior.C_lerks published by
the District Controller of Stores, New Bongaigaon.

Contd...8...4.7. That against...
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4.7.  That against this gross injustice, anomalics and unfair

means of the District Controller of Stores, New Bongaigaon,
the Applicants made several representations and after that D
Cos/NBQ partially corrected the seniority list but not corrected
in toto according to the rules of fixation of seniority and thus
put the private Respondents mentioned under Sl. No. 9 — 18
over the Applicants who were initially appointed in the Group
T post, that is Junior Clerk (G) prior to the appointment/
promotion of the above mentioned Pri'yateRespondents"in

Group C categorically shown in the seniority list No. ES/26/
NBQ dated 26.04.2000 (Annexure  A).

4;8. That the Private Respondents mentioned under SI. No. 9

—18, though appointed/promoted to Group C post much later
dates than that of the Applicafts, nevertheless, enjoying the
benefit of promotion in the regular post of Head Clerk in scale
of Rs. 5°°°~ 8°°%nd Senior Clerk (G) in scale of Rs. 4500 —
7000 by way of proforma fixation, and not through prescribed
norms of selection/suitability test required for the promotion

of Senior Clerk and seniority-cum-merit for the promotion of
Head Clerk.

4.9. That against this miscarriage of justice caused to the

Applicants, the Applicants made several representations for

Contd....9...That against...
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their redress@l and prayed for correct fixation of seniority and
giving the promotional benefits, but the District Controller of
Stores, New Bongaigaon, under which the lien of the
Applicants are rested, turned a deaf ear and thus the
grievances of the Applicants- remaincd unsettled for all these

years.

4.10. That in addition to the series of representations by the
Applicants right from the publication of seniority list as on 26-
04-2000 (Annexurc-A) made to the concerned authorities.

(Photocopies of some of which are submitted along with the

application under Annexures- P, Q, R, S), the D.O Letter

under No.SC/G/218pt.IV dated 01.02.2001 from the level of
Coniirolbtle of Stores (Construction), N.F. Railway,
Maligaon to Chief Personnel Officer (Administration), N. F.
Railway, Maligaon, and letters issued by General Manager
(P), N. F. Railway, Maligaon to District Controller of Stores,
New Bongaigaon, under No. E/255/101/7(S) pt~I dated
16.10.2001 and 28.02.2002 advising the District Controller of
Stores, New Bongaigaon for rendering justice and get the
sentority of the Applicants fixed correct.ly as per rules by
giving due importance to the length of service rendered by the
Applicants for more than 10 years were also issued at different
times.

Contd...10..Photocopies
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(Photocopies of D.O. letter and letters are annexed under

annexure T, U, & N respectively).

4.11. That the District Controller of Stores, New

| Bongaigaon, vide his letter No. SS/26/NBQ dated 31.10.2000

assured the Applicants that action was to be taken for
correction of provisional seniority list of Junior Clerks (G) as
per Instructions received from COS(P) N.F. Railway,
Maligaon. ‘

‘(Photocopgﬁ'of DCOS/NB&{S Jetter is enclosed as Annexure-

V)

4.12. That in spitc of the categorical and specific instructions

by the General Manager (Personnel), N.F. Railway, Maligaon

mentioned above for fixation of correct seniority the District

Controller of Stores, New Bongaigaon, has not taken the
required action for mending the anomalies in regard “to
assignment of the seniority of the Applicants, rather, issued
Notification for holding suitability test of Junior Clerk (G)/M/
Clerk in scale of Rs. 3050 — 4590 for promotion to the post of
Scnior Clerk (G) in scale of Rs. 4500 — 7000 vide his No.
ES/1/NBQ dated 05.06.2002 (Annexure-C) and advised the

Applicants along with the other candidates for appearing in the

Contd...11.. said suitability test

Korkk ehandrar Karmsikar
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said suitability test vide District Controller of Stores, New
Bongaigaoﬁ_’s letter No. ES/I/NBQ dated 19.06.2002, the
written suitability test of which has been fixed on 08.07.2002
at District Controller of Stores, New Bongaigaon office

(Annexure-D).

4.13  That immediately after getting the notification of the
District Controller of Stores, New Bongaigaon, for holding
suitability test mentioned above, the Applicants submitted a
representation request'e?]'District Controller of Storés, New
Bongaigaon to take proper action so as to assign the correct
seniority list before holding the proposed written examination
of suitability test for promotion to the post of Senior Clerk

mentioned above.

(Photocopies of representation are submitted as annexure Q,

& R).

4.14  That even after submitting so much representationsby
the Applicants and diréctions of the Administrative level
mentioned above for correct fixation of seniority list, the
District Controller of Stores, New Bongaigaon, has fixed the

date for holding the suitability test for promotion to the post of

Senior Clerk, mentioned above and by doing so it is said that

Contd...12...there would....
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there would be gross injustice to the Applicants in the event of
their being elevated to the proper place according to the length
of their service-seniority and enjoy rightful benefit of their due

promotion.

4.15  That it 1s humbly submitted by the Applicants that the
staff shown under SI. No. 1 and 2 of .the office .order
No.E/210/111/64(s)pt.IV(L) dated 28-12-1992 issued by the
General Manager (P), N. F. Railway, Maligaon, and the
Private Respondents under Sl. No. 9 - 18, have been given the
scale of Sr. Clerk and Head Clerk only through the means of
their proforma promotion/seniority and not through the

prescribed norms of suitability test for the promotion of Sr.
Clerk.

4.16  That the benefit of proforma promotion/seniority
when given to the Private Respondents No. 9 — 18, who are
junior to the Applicants in respect of their length of service in
the Group C category of Junior Clerk and the proforma
promotion for the persons shown in the aforementioned office
order issued by the General Manager(P), Maligaon, are
considered all right by the administration, then it fails to
understand as to how and under what circumstances this had

necessitated by the District Controller of Stores, New

Contd...13...Bongaigaon....
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Bongaigaon for holding the suitability test of the Applicants
along with other candidates which will create a sheer
discrimination in the administrative policy for arranging
promotion of the employees working under the same

administrative ambience of this zonal railway system.

4.17  That thecgeniority of a Government servant has a civil
right to enable him to know his position in matters of
confirmation, promotion”and other service benefits and the
Government is legally bound to publish the correct seniority
list for the benefit and well being of its employees. Unless the
correct seniority list is prepared and published«it would be
difficult for a particular incumbent to ascertain whether his
seniority has been supers'eded” by his jouniors or not. As in
the present case of Applicants who are under quite in the dark
for the murky publication of the seniority list of junior Clerk
and for which the Applicants are being deprived of their
rightful claim of seniority, promotion and other consequential
benefits.
4.18  Thatin caseccthe authorities commit any mistake’,)may
be unknowingly or willfully,e_itn preparing the seniority list and
it is not found in éccordance with the rules, the mistake must
be corrected as soon as it is noticed or represented by the
affected persons, according to the Railways own set of rules.
Contd....14....4.19. That for......
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4.19 That for the erroneous publication of the seniority list the
Railway’s codal provisions and the Board’s categorical
directions are very much candid and the violation of which are
stringent. Even then it is not known as to why the due
seniority and promotion of the Applicants are not given at the
proper place of their rightful claim even after lapse of more

than a decade’s time.

4.20  That the Applicant Sri Naba Kanta Das belongs to the
SC quota and got his appoi.nfment under the SC quota. Even

then the District Controller of Stores, New Bongaigaon has

shown him of his publication of seniority list as “UR” instead
of putting him to the quota of SC and had he bcen shown in
the right quota of “SC” of his case according to his
appointment, he would have been benefited with the
promotion of Head Clerk much earlier, why not to speak of

the elevation of office Superintendent Grade 1.

(Photocopies of the appointment letter as Annexures H, I, J
and cast certificate as annexure X are submitted for kind

perusal of this Hon’ble Tribunal.

3
5. Qrounds for Relief :

- 5.1. That the provisional seniority lists (Annexure A & B) do

not reflect the correct position of the ‘seniority and length of

Contd...15....service of....
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service of the Applicants in considering their appointment
letters (submitted under E, F, G, H 1, J) a_nd for which action
of the District Controller of Stores, New Bongaigaon, the
Applicants are deprived of for getting their correct seniority,
promotion and consequential monetary benefits for all these
years inspite of their repeated representations and the letters
issued by the administrative Headqin respect of persoﬁ:\e\f

matters mentioned above under paras 4.4, 4.5, 4.10, 4.11 &
4.12.

Sndeg Kemm ojar |

5.2 That the notification for holding the proposed suitability
test for the promotion of Sr. Clerk in scale of Rx. 4500- 7000 ‘5
mentioned above under para 4.12 without correcting the

X

correct seniority position of the Applicants is quite unfair7 ‘"g
arbitrary and unilateral decision duly flouting the Railway’s </

own set of rules and railway Board’s categorical directions.

5.3 That when the promotion to the Private Respondents under
S1. No. 9 — 18 and the persons mentioned under paras 4.15 and

4.16 to the posts of Head Clerk and Senior Clerks were given \

simply by making the proforma promotion, then it is quite

unfair and would be derogatory and discriminating policy to
hold the suitability test of the Applicants along with the others

as mentioned in the District Controller of Stores, New

Contd...16...Bongaigaon....
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Bongaigaon letter No. ES/I/NBQ dated 19.06.2002

(Annexure-D).

5.4. That the holding of the proposed suitability test mentionce)

above without fixing and assigning the correct position of the
seniorit_yv of the Applicants and inviting discriminating policy
of holding written examination of the proposedr suitability test
instead of the proforma promotion which the District
Controller of Stores, New Bongaigaon aXd Jhe other units of

hee AE )
the N.F. Railway system shown above would be violative of

the safeguards of the constitutional prdvisions in respect of
equal protection of laws and Employment Rules guaranteed
under Articles 14,16, 39(A) and 309 of the Constitution of

India.

5.5. That the holding of the proposed written test of the
suitability test by the District Controller of Stores, New
Bongaigaon mentioned above without correcting the seniority
positions of thc Applicants would be the denial of Principles
of Natural Justice to the Applicants and thereby invited both

“bias’ and “malafide”.

5.6. Faimess of the Administrative Justice was not observed

and the Railways own set of Rules flouted.

Contd...17...6.Details of ......
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£ .
Details of Remedy Existed— cxb\""”\f:,,f——-

The Applicants declare that they have availed all the remedies
available to them under relevant service rules mentioned under
the above annexures to the best of their capabilities and
without getting the proper rclicf to their gricvances they have

come to this Hon’ble Tribunal for having Justice.

Matters not previously filed or pending with any other

Court :-

The Applicants most hurhbly submit that they did not
previously file any application, writ petition or suit regarding
the matter in respect of which this application has been made
before aﬁy court or any other authority or any other Bench of
the Tribunal nor any such application, writ petition or suit 1s
pending before any Tribunal or Court in respect of the subject

matter of this application.

8. Relief sought :-

a) In the circumstances stated above the Applicants humbly pray

that the Lordships of this Hon’ble Tribunal may be pleased to
sct aside and quésh the notification for holding the suitability
test of Sr. Clerk mentioned under Annexure-D.

Contd...18...b)Applicant...

}/\Ca_c‘]';K obooc‘wcot_ Kk oo Kar |
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. ¢) Issue direction for consideration of Applicants’ suitability ..

‘ d) Consequental promotional benefits with back wages from the

18

- b) Issue direction for correct assignment-of seniority in the

Grade of Junior Clerk(G) and in all subsequent grades would
be available to them on the basis of their correct fixation of

seniority

for promotion to the posts of Scnior Clerks and Head Clerk
by W[@ykin‘g proforma prdmotion as made in the cases of the
Private Respondents under SI. No. 9 — 18 and the persons

mentioned in the Annexure-W.

date of the correct fixation of seniority' in the Grade of Junior
Clerk and in all subsequent Grades of promotion due as per
the proforma promotion to be made to the Applicants like
those of the Private Respondentslunder SI.Nos. 9 to 18 and

two 'persons mentioned under Annexure-W.

i ¢) Any other relief(s) as the Hon’ble Tribunal may deem fit and

proper.

9. Interim Relief :

The Applicants most humbly pray that the Lordships would be

Contd...19...pleased....

KQJC/‘P‘; Kk chonclicar Kereakar .
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pleased to issue an interim order for stay of the proposed
holding of the suitability test for the promotion of Sr. Clerk:
as notified by the District Controller of Stores, New
Bongaigaon mentioned under Annexure-D till finalisation of

- this Application filed before this Hon’ble Tribunal.

10. Particulars of Application Fee :
Indian Postal Order No........... dated amounting to Rs. 50.00
(Fifty only) to be drawn in the Head Post Office, Guwabhati is

enclosed herewith.

1. Details of Index :-

An Index in duplicate containing the details of the documents
helied
to be rittedt upon is enclosed.

12. List of Annexures :-
A’BJ'C)D’E’F’G’H’I’J’K’L) M7N7O3P’Q’R’ SQT,U’V’

W, X. &/l) Q/'

Kcuc):k ehonclra Kore akerx |
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VERIFICATION

I, Sri Kértik Chandra Karmakar, S/o: Late Jagadish Karmakar
aged about -- s years, working asA Aanior Clerk under the
Controller of Stores (Con), N.F. Railway, Maligaon and being

authorized by the other Applicant named Sri Naba . ﬁ\{;
Das S/o Late Sarbeswar Das aged about 32 “years, working

as ;&rmor Clerk under the Controller of Stores (Con), N.F.
Railway, Maligaon, do hereby solemnly affirm and verify that
the contents of paragraphs 4.1 to 4.16 are the facts of the case
and true to my knowledge, information and belief and that I
have not suppressed any material facts and the paras 4.17 to
420 are my humble and respectful submission before this

Hon’ble Tribunal.

AND 1 sign this VERIFICATION on this ——-M ------ day
of July, 2002.

Place: Guwahati ch*fa k. chancrat Farmok e
Date: -Q?-’-[-‘-’z- 22°Y" NIGNATURE OF THE APPLICANT
To,

The Deputy Registrar,
Central Administrative Tribunal

Guwahati.

. — ) 2o
Advoecte
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. , . Office of the
1 , Distt. Centreller of steres,
; : New Bengaigash.

NO.iES/l/NBQ. Dt. 19.6.2002.

cos/CON/MnG

APDJ .
WS NBQ.

Subt~ Suitability Test ef Jr, Clerk/G/M/Clerk
~ in scale Rs, 050-4590/« fer premetien te the
pest Sr, Clerk(G) in scale Rs, 4%00-7000/«,

% seee

- , Rofso This effice letter No. ES/l/NBQ dt. 5.6.2002.

ﬁ,i In reference te abeve, the date of written
» bility Test for premetie t of Sr, Clerk
i et o prasetlan b, 2 gt of Hurihfat
e ~ 14,00 hre. te be held at DO Off ice/NBQ.

g e —

EET
3

te te appear 1”93, aﬁrectt:‘g e t*aff concerned mentioned belew

Candidate is en leave
Sick 1ist sheuld be informed at th leave addrass. Ne absentee
Test will be held. .

.ﬂiingcf”Ciidiﬂiito.

- e -

1) 8!'1 K.C. Kazmkar(UR) Werking under CIS/OON/MLG.
) * NLK. ‘Dﬂ' (UR) -d...

ES
a

3)*Jadav Buumatary(ST)- Werking unﬁer 'CDﬁS/NBQ.

4 Fhm Naresh Paswas(SC) w.rking under DACCS/APDI . R
5) * s.8, Seth(UR) .Werking in DCOS office/NBQ.

6) * $.K, Jha(UR)~ Werking under CDMS/NBQ..

7). s.p. Balmiki(sC) = -de-

Y \‘\\L

Dcos/NBQ.
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¥9,5868/81/1(¥)/C1aeg 111/3 py VT

Yl igaon, datedfC ¢ 50
N |

A lsban __; 5" ’ . , Sgb:-Suitability test, in oonneotion with
. ({»‘M"” (4 Appointnent in Clasg IIT post on
: ; &f- m’-uf C ) oompAssionate grounds, -

A3

.+ You are hereby diTeoted to attend this office at .. F-3o.
on_{ -0+ S.. for verifioatian o particulars apd also for appearing’ in
b the -6uitability test (written) on L3990 A DeDe hos, £911 swed
Y ViVA“Y30q St (9D~ 2 _at LY Ay, hrs, in vsnnectisn with R
Your appolntment to a Class IIX poet on oompagsionate grounds, Yoy should
bring the £3110wing dopuments alongwith ¥ou pasitively,

’
shas
Pethils

1, Origingl oertificate {n cupport or your educatinpl Quélifiontinn, - :
ATe A othur testimonials, ' '

” , employee in prescribedq -
profarm (,ez;clgsed) duly oertified by the Controlling Offisep of ex. employee
with hie.officy sqal, - - ‘

-9 ' Sél_‘viaa md‘faznily particulars of the ax,

~ .

worg &eql&r@d' med'ioally; Inoapacitated for furth :
00010a] eevtifionte And A oertifisate has boan igsnad by the Rly, ‘ }
.- medton) aughority. aertifimg that the ex,employee concerned has not been - K
" nodieally anfit for Al poet internms of pam 512(11) of Rly.medical manual,

3. _‘ ' Iﬁ_ the &ees of the deperiients »f the eX. railway employees who

& £ervies - osriginal

4 ‘ﬂ'ﬁq % Qmplayoe'g ean/daughter who applicd himeelf for appointment } '
" on eonpAssionate groynds ghould Ales brirg

ASSL an  applioation from his
eurvivisg father/mother requesting employment on compassionate grounds in
hie/ber favsur, , -

by o Tw3 oharaoter oertifioates from two Cazetted Officers,
Bt A deglazation indioating that ex.
nodion]ly inoapacitated while in gervice
fanily wag Appainted on tho Railway

death/ﬁqd&mi,ly inoapacitatisn »f +h

enployee ¢oncerned. died/ :
and nd> other mother of hig :
N oompaceismte grounde aftor the

© ex. omployew, Ag per proforma enolssed.

\ o
4“”'5‘ Lo i':_ﬁ. fg‘cemra%mg‘m\f

N 1?7 . -
ST ey
(B R. Giswag) | A

' Aivaocaro
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HORTHEAST FRONTIRR paATL: ays
Cflice of the
Chief Personnel Officer
Recniitrent Section ).
N Fal imaon: Quiahat 117
HC:E/227 /iy /11 (Rectt, ) Pr_‘;u Dated, the B Rl VA
TO: Shri/Sme/Mas - , ' :
| Kov\/[\ u. Koo g |
K — 7 S’f()ﬂ ﬁ:&f - TMXG%YS’T L\O\«L—A\/MLW\\*
T e 0o e
L Sub; - T‘emPOrary jxfﬁpointtmeht as Tr.C‘fJTicé Clert on |,
. L S Pay 5. %50/~ per month in Scale fs, 501503/~
ﬁ}%&;ﬁ Cﬁ**%\é-*&ﬂ vy (Rp)plus usual Dearness Alltiance an admiss ible
ka;T\QL:*i'A;-ﬂ on frOm time to time, 4 _
C cmvp vny mals WX DAE OF SELERT 0 py RATL"AY PECRU ITMENT
: Cxplc BCARD/GUW A AT T o
Wl um sl BOAD/ G A AT T, K

i
!,"
R TR -

g
] PR - -

Pon ) ,
B MERIT FIGURE

N
(!o'oo'co.

I am prepared to Offer you a post in grade of and ps
O pay specific. Plus usual dearness allowance Subject to your
Passirg the prescribed Meg leel Examination by -an Auth orised Md
Officer of pay of the Indian Railways and on brodustion and

. satisfactory proof in SUDDOTt Of your age Sush an Matriculat iq
or its equivalent certificate, In.case of nM=-availahil ity of

Eatriculatiom or its equivalent sertificate rom the Universit
Board the followi

g eertificate(in original ) .may be accerted
Provisionally, g A '
| - (&) Matriculat ion Mer Sheet (b )T"!n-;tr iculation Admit Qg

(b) Schoa Leaving certificate from the Headmastor/
“Headmistress,

2, cYour will have to undergo training for a period of ti
four months during vhich t ime you will'he given the ahance to |
‘the examination.- 1t yoi Tail in the examination with in the st !
lated Period, 'you will pe 4 Ischarged, ring training period v
« Wil aecedve 7 st ipeng of s, B0/~ per month plus usual dearned:
Allovance appl ic able irom tine to time, . - '

2 Cn sat isfact ry canpletion of ‘train ing X®X8 and Pass in
the Prescribed exar ination te

mert as Temporary clerk

St you will berel igible for_am)o:?.nn
on minimum of the scale R, B O-1500/- (iE

. (Contd.. .ol 2/-)

[P
£
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Plus usual allewanse applicable from time to time

ol aprofuthent can be given, Appointment vwill be temporari in ‘
She fist Anstance under terms and conditions applicable to Class-
-11 temporary Railvay Servants but yor may look forward for |
confimation in accordance with yar seniority on fulfilment of

the copditions as PCr rules,

(1) On completion of your training if you get yourself. selected
-or Arweintment Agalnst work ing post you w_il'% have to serve the
2V ay administration for nin Imum of five vears if required by
e Hrinistration of your training of studies op conduct on :
-izeontiming your studies op being discharge from the course or oy
i orefused to contirue or any reason not heyond your aontral op
<0 yeu 49 not coentime in service an aforesaid you will, te lisble .
:© bay and refund forthwith to the Government on demmd with demur
o cash All mondes expended on you or on ycur acnount in resrect
T yar training ccurse as statod above together with intarest on
~.e 521d monies caloul ated at the rate in force for Govt, loans,

f741) Before you start your training von will be required to .
srofduce an indemnity Bond bind Ing yourself and one surity jointly
.4 severally toorefund in the svent of yaur failing to satisty
e conditions stipnlated above the rost of frain g oand cil meney
221d 10 you in the naner detailed above topether viith Interest
o the 5ald menies caleulated at the rate in torce fop Govi, luones,

RS

memiinable on 14 days notice on ofher side except that no such

aCice 16 required if the termination of service is fus Lo the
¢%viry of the sanction to the post yarheld or on pesturn

N Y Lo S

I It must be clearly understood that the éppointrzw.ent 1S

2 the absentee in vise riace you pay he cnpaged in vhich cose
Jour service will bhe sutanat i Aly tominated from the dote o1

1

wxPiry of the sarction or from the date of the fomer rosumes big
uty as the csse may be, £150 no such nobice will be pequived, I
“re termination of Service is due to yaemncutal or physical in
¢apac ity Or to your removal or dismisal as a o iscipl inary mecsured
after caiplainnne with th a.provizim of elruse 11 Artiicle 31 of
the Constitution of Indis, B |

€, You will not be el igible for aty rencion or bhenefdt under
the state Railway Provident Fund or Gratudty Rules or Sy -
ehsentec allownnce beyond thane adiissilleé Lo Lonparary Toplovee
under the miles in force fron time Lo *ime Loemporary service,

7. Your w111 te responsitle for the oh arge and care. af Govt
money, guods and stores and all obher propert ies theat may e
erirusted to you and all other ropert ies that may he ontrusted
© .

[0 yOU._ '

0

a. n A1 matkt ers nob o« pee iTler Yy oPraov ided for hero i.n or o in

4

e Recruitment Rules. You will be gverned by the provisions of -
the Indian Railway Coles and ther ext apt orders as amended

3r e . . : R - ‘.‘ ! '
woved from time to time, '

r\fﬁﬁy)l A/~
AV

R N N




, ed h of allegiance or ma
" an affimation the form indicated below:- sres or

. to yaur appointment

15, You'shall be liable tor Military service in the Raflway &

this behalf from time to time,

grath while you are reporting for duty to this office. :

2 .
¢ 2 ¢

. Your wiil'bé required to take an oat

" Isnri/se, ool elomdro kormaken

e i

DO_SWEAR/Solemnly afrirm that Tl be TalnmeT o
- allegiance to Tndia and to the Const ttut lon of India
- by lavw established an

O:flmy office layally, honestly and v ith impartial ity.,|

~ S0 HELP ¥E 00D}
10, Your will confim to all rules

» YOu must be prepared to ancept the offer o
appointment at any stations on the Mo

and i'e’gula't {ons applisable

ear |
AS |

d that Iwill carryout the duties o

!

iy

rtheast Frontier Raflway System,

Although ya are initially appointed for a particular District/Divn,

You are liable t¢ be transferred to any station on this Railway
the exigencies of service and should indicate in your acceptanc
that you will abide by the condition, " CLeA)

11, I you intend to teke up arpoint iment on these congitions)
pPlease report personnaly to the undersigned on or beforeibut nop
. _failing which, this offer will

earlier than = - = _
lapse “and Wfﬁ.‘nct be reneved, You pay will commeénce from the d
you join duty -at the office where you will-be posted after have
certified medically fit. ‘ - ‘

T2, Rafl¥ay accommodation will be provided only if available
no guarantee can be given, | N S :
13, A free 2nd Class pass is enclosed to cover 'yOu_xj' journey,
travelling.allowance will, however be granted for joining the

14,  Your appointment is also subject to produgtion of Schedul
Caste/Scheduled Tribe certificate from the authority as a advis
the enclosed specimen from(this condition applied only to the -
Scheduled Caste/Scheduled Tribes cendidates,

Units of the Territorial Amy for period of Seven years in the
Territorial "Amy Reserve for such period as may be lald down. {u

16,  Your seniority to the post of clerk in scale fs, % 0-15C0/
#ill be detemined on the basis of the merit order assigned by
Railvay Recruitment Board,

17. “Please submit one copy of your recent passport size phot g

_Contd‘..A.ofo a/—.

in

=3

-

- €10
ate
been
and

NO,
ost,

Je!
ed in

NES,

(rRP)
S




P
L " L4 A ¢
- . . .

18, . ¥hile ‘reporting to this office you ar.e'vrequested to suhmit

~ene prescribed Railvay Service Commission application fomm duly
filled in all respects which can be had froam all important Ply.
ctaticne on payment of 2/ for unreserved candidates alonge ith
fftiitsed coples of certificate in support of your age and. qual i-
ficatizns, .- -

3 e
19, Yo will have to produce a certificate in support of yeur
gecd conduct md charecter from a State Coverrment Officer nct

nelov the rark of /dditional Dy, omm issioner, ISP or from &n
WPV A : ’ : -

ZOG, YEU W}ll have to submit proper 'Release Grder' frum your
resent empioyer, ;if you are in service,

24, . ii’;’lh%ﬁ,gl rep‘oft“ing to this office, you will have to deposit _
k, 12/« {Rupees twelve) only as pre-recruitment Medical Fxamina-
- tionion'Fee. . | ‘ .

' Eﬁélé" Ong 2nd Class Pass No, | )

-
CT Tad

I accept the offer cnthe teims d'.é;tailed
above and declare that I shall-abide by
the condition stipulated in para 10 above,

A

Signature .of the cand idates

S ko ’f’t'\’.aﬁ-. KOE™ORSS

1

‘ / ~
foerKIEF PERSOHNEL OFF TERY P B IoMEND
. \ -

CQW'fCiﬁ’Jard'ed for information and necessary action to the:-
—_— - . This has reference to h.is
~endorsement No, : dated ,

he will please spare the staff in time S0 as to epable him/her

b, . o . . 1
tO; Join the new post within the date stipulated in ‘para 11 ahove,

l » _
for M IEF FE@OW«IET,, OFFINER | ! : h
HOFTHEAST PRONT IER RAILY AYV:MAL ITACN,

*

[ ' ) . ,, Wi »
DSZRE 90/ . TR 2k xS R e S . ' S

- . . " . ———




Moepure G

HORTHEAST FRCNT IER RA IL-AY,
-

N\

, ' | 9_] é( Office o tn eV
Chier Pers ormg;l Qificer,

/ ~ (Recruitmunt Sac ion )

' Mal igacn: Guv chati-11,
HOLE[227 /0 [61 (Rectt ., JPE LV T) Dated, |Q . 15550,

To - . -
Stiri/Srt P, K(NLLA kA K onsnay M, ..

Inow at " ofTIce T,

Sub: Temporary appointment as Clerk/Fersennel/
Gener-al/G&-lLAcmats on s, 50/~ ver month .
in scale ko D C-1500/- (RPS ) pins usy.al
Fllovances as odmisa ible from time to time, . --

LI ]

. On being found apd e ally £it {nealegsry /2 vou are
herety divoctad +4 repart to the (o) N, ¥, Railway MLL,
? - . DY wrm FOT YOI LORPOTATY APPO rtmert as clerk
A6 Specified Above, | '

. .. You will be required to produce an Indemnity Bond on
 Den-Judicial stzmp papepswiyhh %5.76.50 binding yourself and on surety
JOINtly and severslly to refund in the even of your fail Ing to satigfy
thc? condit ions ‘mentioneg therein, the cost of training and all -1cnics
Pall to yau in the manner mentioned In this office letter No.E/227 (i f41
(Roett, )Pt VIfdated _ W\~ 11 -qq

f . Youwill wo Abpointed to a working post for atlenst a
menth to apqu ;&e the backeround of the Railway work Ing before being sent
for tratn ing, - ' : '

| You will be required to undreo a train ing for a
beriod of two/threg montys . %he Period of training adter remirvement in
-t Yorking post wil] be treated ns on duty and sane will cout ©wards
Lncrement and yon w11y, be eligible for the cempensatory all.saces, If -

| The othor tems and conditions of yaur service will
te the same m 8tated 1n thigk office lettep NOLE/227 /hly /4% (R, 4 5LV I

dated -y ~fy,
rd
Qb
Y HER LG
\

Please acknowledge receipt, /
: Lo
\“rSr CHIEP FPRSCRNTL op

Dhi-% set second class pass No, \p .

Copy forviarded fop Information and necessary acticn to g'ﬁmlt_g\ Lh The
candidates pre crihed RRB Fopm along with the enclosurss ot raQie el it
cert ific ate certificate is enclosed, for record, He will =loase sneure tha-
All tems and cond it ions as specifieq above and in the ofder o7 appoint- ‘
pent lettep (enclosed). arq canplicd with, Ty Aabg of vh il the aapd idate
18 zppoimted showld be Int fnnted to this ofy ice, *he condidete ghojd o
faiied to excoute an Tndemn ity Bond on a non-judicinl Stamp paper in teyms
cf Kly, Board's letter No,EGig )61 AGT/2 0t ,16-8-65 ¢ iraulated und ey
CH/LGe §o.Beott /71 E/227 /10,20 W) at1s.0-657 N vidne of neg-ds )
ALranp Dapar shuuld Lo w trth 15,16.50, -

—

for CHIEE FIROOIMI, CERRTR, MG,

i

Attested

Ay

v
-

(R K. BIEWAS :’”\WV

Advocaiy
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]
. W N;e FDRJLILW AY. | ‘ |
e - QEFICK OF g _
; P GENRAL MANAGHR (), ;

L Ro.sésbzla'?/i(?i)/clasé.;Iﬁ/‘s;fr*; i
i;‘ ”. ‘,rg' . _“ij;' l i

' Maligasn, dated /§»2,'~7 0 . o

ca e t-"‘{‘ A

T 07 oY 2 ;Su}qs_-;Su‘;i;abi:l_ity test in oonnsotion wity
o o) T T

SN
. ‘ Appolntihent in Clase III post on - r o
o L% QompAgeisnate grounds, - - . R - l:
, c i [

R o are hevehy'dtvectad “to attend this offlae at ___G.2,
oo _fI-290 . for verifioation's

fT e e i x g e = "
S [
S -

- ,l’h”i-.. E .
n_ . £or - . oF partioulars aml ales. for appearing’ i
R &) the  suitability dest {written) on 1Z=3:-20 _ ai Q-2 hré@;féi‘l‘:??ﬁéc‘i‘s‘
by vivasvoce on . A2 0 it M- 0T bre. in oonneotion with 5
;ya@rgﬁpﬁsintmgnt ts'a Qlabe‘III post on oompassiopate @rounde,. You ghoulq S
) | o1 v -Alongwith You positively, . o S
. . ; ) R TN . . ) o ‘l . : i
1, - Original gertifionte in BUpport of yaiur educatinml Qalification,
© ave Ani other tostimoniale, - ' ‘ - S o

L -

5 PR "-.,Ser:vﬁ}aa o "fmziily pArtioulare of tho 0X.
proform ( qmla,@gﬂ)'ﬂu‘ly' oertified by the Control
-With-his sffiee £onl, : S

eiployes dn prosoribed [
1ing Officer of 6Xe amployee

3 .In the.oasee 5 the dopendente of the ex,
ﬁgﬁa,d(a@lazjed tedisally inoapacitated for furth

. “tiedigal dertifionto and a dertificate hag boon
.- .;mediend authority certifgmg that the . 16
‘ ‘medically unfit “fop all.post intepné of para 512(IT) of Rly.medisal TAnual.

4+ . Thg géx."ve!nplayee’e" gop/daughten who appling i)imself'f:\r appointment:
20" oonpageionate grounds §hould Ales bring an Applioation from hie
gurviving father/mothep requesting empls ment on compassismite grounde in:
©« bis/her faysur, - e
S T Two gharagter oértifioatea fron tws Gazetteq Officers,
T 6y A ﬁeolar&”ﬁiaﬁéinﬂioatirg that OX. employes- ooncernad died/
&G, nedionlly inoaproitatad “hile in eorvice and no othar mother "of hig
co fanily, wag appolnted on the Bailway op eompassiosnate grounds after the .
e deafh/med;pnily inmmo}’cntian of the ex,. onployes, as por praforma onel~eqd. '
R -1);1&/1,‘719,. , S - for General Manager (P), - S
. ‘%ﬁ‘} “ ,‘I’ “ 3 ‘:l" (\po’\/ . . . ‘ ._ . o S i
(KR, BISVE R Q ' . “




- NORTHEAST FRONIIER RAILVAY:

Office of the

Chief Personmel Offiger
‘ (Recruitment Sectiom),
E L Mal iraon: Guvahaldella
f L HO:E/227/640/87 (Rectt,) Priy) Dated, the 4.+ \\: (o
¥ T0: Shri/Smt @, :
S 's\'\mm-_(%w@_.ﬁ sl

. - ({.; gi | i P "“’ N ™
. , — EJQ. \“‘E\ V‘:\Lﬂ-_“.\‘\“’“& '{\ﬂ”ﬁ : \001 D\nﬂvka\?bﬂ,
| — e o] e T
Subi- Temporary Appointment as Tr.0ffice Clerk on -
g | ;zag)lg. %$0/~ per.month in scale K, 9H0-1500/~
e g £V (RP)plus usual Dearness Allowance an admissible
"\.'3,\\.& C—kv-f?')&'«\i A1 from time v‘to;‘t.ﬁne,' - o o
P Oml<> O~ DATE OF SELECTION BY RATLYAY PEC RUTIMENT
Com ot b)xa&"« '_khmb BOARD/ GV AH AT 1. | '

® 004800000
[}

wer M W pEpm brre
vww‘\j ‘ A ’. '; ?,oacoc.oo_cv.

I am prepared to offer yuu a post in pgrade »f and rate
of pay specific’ plus usual dearness allowance subject -to your
pass ing the prescribed Medical Examination by an authorised Medical
Officer of pay of the Indian Railways and on produstion and
satisfactory proof in suppoit of your age such an Matriculation
or its equivalent certificate. In case of non-availability of
Matriculation or its equivalent certificate from the University
Board the follovwing certificate(in original) may be accepted
provisionally. :

(a) Matriculat io'n Mar Sheet (b Matriculat ion Admit Card

{b) School Leaving certificate from the Headmaster/
, : Headmistress, a | ‘ o ’
oo ‘ . D = ,
2, © Your will have to undergo training Tor a period of th ree/
four months during which time you will be given the chance to pass
the examinatdion. If you fail in“the examination within the stim-
lated period, you will be discharged. During training period you
. Will receive a'stipend of s, %50/~ per month plus usunl dearness
- ‘allovance applicable from time to time, |
. ’ . . - . Fed ,
36 i ~On satisfacthry completion of training ymsx and passing
the prescribed exmination test you will be eligible for appdint-
" mént as Temporary Clerk on minimum of the scale k. 95041'500/-(111'-‘)

F Ny,

| " + (Conta R ’2’/- ) |
DS255 90/~ T
' = b ‘
(R K. BIEWAS Yok {¥ |
Advecqr® .



T

ng; \

plus usual allowance applicable from time to +ime

of aprointment cen be given, Appointment will be temporari in
t}-’tc— Tist instance under terms and conditions appl icable to Class-
11T tenporary Railvay Servants but yo1 may lock forward for

confimation in accordance with yaur seniority on fulfilment of

the conditions as por riles,

4, Q1) On confletion of your training if you got yourself selected
iCr aprointment against werk ing post ycu will have to serve the
rllvay administration for mintmum: ot five yesrs if required by
the Mdministration cf yowr train ing of studies or sondust on
ddecontim ing your studics or being discharge froum the course or o
‘n refused to.continve or any reason not beyoud your eontrol or

i you do not contimie i service an aforesaid you will be liable
20 pay and refund forthwith to the Government on demend With demur
‘n cash aAll mondes exponded on you or on ycwr acemunt in respect
(' yarr training courte as stated above topether with' interest on
the sald monies caleulated at the rate in force for Govt, loans,

(i11) Before you start your training yoau will be required -to
rroduce an indemnity Bond binding yourself and one surity jointly.
and severally to rejund in the event of ywur failing to satisfy
e conditions stimlated above the prst of training and all money

Ppaid £o you in the mwner detailed above together with interest

n the 8ald monfes cnleulated at the rate in force for Govt, loans,

e It must be elearly understood that the appointment is

terminable on 14 days notice on eher side except that no such
nctice 13 required if the termination of service is due to the ,
expiry of the sanction to the post you held or on returm to duty =
of the absentee in wivse place you pay be engaged in which case .

~sour service vill be autamatically teminated frem the date of

expiry of the sarctiin or frum the date of the fomer resumes h is- .
duty a5 the case may be, /180 no such notice Will be required, If -

the temmination of Service is due to yowmental or thysical in

capac ity or to ywir removal or dismisal as a discipiinary measured
after camplaiance with the provizicn of cleusc 11 Article 311 cof
theConstitution of Tnlia. oo

€.« You will not be el igible fa any Mension or bencfit under

the state Railway Provident TFund or Gratuity Rules or to any
absentee allowance beyond these adwissible to temporary employee
under the rules in force from time to time tomporary service.

7 ; Your will he responsible. for the charge and gare of Govt,
meney, goods and stores and’ all other properties that may be
entrusted to yau and all other propertics thal may be entrusted
to you, C . ' "' —

8. | In all matters not spec ifieally provided {or hercin or 1'11;\
th’e‘ﬂr::r.:r'u Itment e, Yeu will be gorerned by the provisions of -
the \L"an!fl:[an Radlvay ot and dlher extant orders as smended
J-‘PT’S,‘ea from time to time, ' - B
o ‘ contd,,... 3/~
I . ) .
i
f




: ,/9" Your will A.be' required to take an oath of allegiance or made
an affimation the form indicated below:- S

| . DO SWEAR/Solemnly aijirm that I will be Taithiul and bear
S allegiance to India and to the C onst itut ion of India as
by lew established and that Iwill carryout the dutiles
of my office layally, honestly and vith impartial ity,"

« 80 HELP.ME (0D #

10, = Your will confirm to all rules and regulat ions ‘appl icable,

to your appointment. You must be prepared to accept the offer of
appointment at any stations on the Northeast Irontier Railway System.
Although yor are init ially appointed .for a part fcular District/Divn,
You are liable to be transferred to any station on this Raflway in
the exigencies of service md should indicate. in yaur acceptance
that you will abide by the condition, - ' L\S \=ay
11, X you intend to tske up arpoint iment’ on these con it fons,
‘please report personnaly to the undersigned on or befom&ut nov
ear] ier than e failing which, this offer will
1apse.and wilT ot be Tenewed., you pay will cummegce from the date
‘you join duty at the office where you will he posted after have been
certified medically £it, . _ o - :
12, Railway accommodation will be provided only if available and
no guarantee ¢an be given. ' ‘

13, A free 2nd-Clase pass is enclosed to cover yur journey. No.
.travelling allowance will, however be grantéd for Jjoining the post.

. 14, Your appointment is also subject to production of Scheduled
- Caste/Scheduled Tribe certificate from the wuth ority as a advised in
thd ncl osed 8pec imen from(this condition applied only %0 the
Scheduled CﬂS’ce/.ScheSulod Tribes candid qfosg

15,  You shall be liable for Military service in the Railway Zngg.
Units. of the Territorial Army for period of seven years in the
Territorial Amy Reserve for such period as may be laid down in :
.. this behalf from t ime to time, ' : , )

"16, - Your E%eniOr'i“Lv 40 the post. of clerk in scale s, 9H0=1500/- (RP)
will be determined on the basis of the merit order ASS igned by the
Railvay Recruitment Board. - ' . L
17 . ﬁegg‘e ‘Submit'ohe copy of ymr recent passport size photo-

. graph vhile you are roport ing for duty to this office,

L

contd, .. eees B/

S N A
'be\?-, 5 9
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18, . ¥nile reporting to th is office y‘ou
one prescribed Railway Service Commiss ion application form duly

filled ‘n a1l respects which can be had from all important Rly. -
Stat fons on paymert of 2/ for unreserved candidates alonge ith 7
attested copies of certificate in support of your age and quali-
fications. - : , ,

are requested to subinit ’x‘\\

(.

19, You wil) have to produce A certific
good conduct md charnster from a State
below thée rank of Addit fonal Dy..Comnissioner,
MP/MLA: | . ;

20, You will have 4 0-submit proper tRelease Orde
present employer, if you are in service. . ,
21, White rep‘vr'tingto this office, you will have to deposit
k., 12/~ (Rupees ‘tiﬁ';él}m-) only as pre-recru {tment Medical Examina-

ate in support of ywr
sovermment Officer not
PSP op from &n

r' from your:

tion on Fee, i .

IR T { S

. ";"”A FEE 5 - A
Encl: One anv'»Clﬂii‘S Pass No,

o

T oept the offer on the tems detailed

) ahove and declare that I shall abide by

T the condition st fpulated in para 10 above,

: T ' Signature of the cend ldatesS o

' 1 : , ‘ E oo 'y

‘ I o \ 4 . MI\ //.: ‘ )

| C for CH IEF_PERSONNEL Q%‘NER:RWPUIFMENI‘:L S
Copy fowarded for informat ion and necessapy action to thei-

o : e | , This has| reference to his

5 61;601"Semén‘c"1\10. . dated . , —
Fi‘ he v 111 picasc spare ’thc'stéff in time so as to enable h im/her
3 ‘ to join the nev post with in Jr,heJ date st ipnlated in -'para_ﬁ abhove.
-
3 i ' cop CHIGF [FEGOMIEL OFT IR -
- | L HORTHIE/ST TRONT IED RAMLYAYMA, TN,
i‘yv ‘ B
’ ‘ DSZ“;Q_QO/ ' S e B S 232




.
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| /%f;r-i/?wﬁ/%ﬁawél‘ Voods ®ad

- dated 2% 0.4
| DA
- Copy forvwarded for information

- candldates proy cribed RRRp Form al onp with

call terms and eond it ions as ‘SPecified abov

Cof My, Bonrd's letter No E(NG)6T Aq1/2 dt . 16-8~65
- CPO/ISLGY s tgo.l?ectt/m E/227 /14420 TV @) at.1 - 90",
“at np Paper shuald Le wopdh 1.16.50

]
i

" NORTHEAST. FRONT IR RAILYAY.,

<~ o .
i
Ay o -

' _Qffice of the
C.h fef Yersonnel @ffic RO

MO E/227 M fi1 (Rectt... JPLLV If

(N At office);

{Recru itment Section), = -
Mal igaon: Cuveiat 1-11
Dated ,;F, | 600, X ‘

$
e &

Sub: Temporary’ Appointment as Cléric/ Rérsommel/

General /

~—+aenEs on K, 950/~ per
In scale R, 9501500/~ (RES ) plus, usyal’

month

Allowances as adi {38 ible fyom £.imo Lo time, .-

*® o0

. On'being found aedicallv flt Incategory C/2 vou are
‘hereby directed +5 re ' ) R, :

3 E

/

port to the L Sieen. N, F, Paﬂ.\*my,/ryg y
7 T A o\ T Jor Yol pf {f’exnp(wary appo intment as c.Leik
08 Ehee ifiecf.nbove. . : ' ; o S

You will be required to produce an Indemnity Bond on

a nonedudie 1al Stamp paperswiyth fs,
 J9intly and Severally to refy
the conditions ‘mentioned there in, the cost

"

Pt.Vdenter.l 2212 -87.

H

16.50 bind ing youraelf and on surety

nd in the even of your failing to sat i§sy

: of Training @nd all monies

‘ ‘,%geﬁ;cgo)yw In the manner mentioned in this office letter No,B/227 /il J41.
“AeeT R '

Lo You wil3 be Appointed to a working post for atleast a
menth $o acqu if;e. the

for training,

background of the Railway working belores he Ing sent

T : You‘w?il '_ be required to und £eO a training for a
period of two/three m 1 1 e

| ‘ onths, *he peri
th Work ing post will e treated
inqnement and you wil] be eligih
) | . }. : -

od of training afiter requ iremant in
as on duty and same wilj comt towards
le for the cambensatory allowances, it oy,

Me other tems. and conditions -of vaur service will

o R ! ) e i v
be the same @ Stated in thdd of fice letteor No. 1/227 /by /i) (Req 5L %, v 74

R ; Please acknowledge receipt,
~% Bet Becond ¢lass pass No, . e

-

certificate cert if o ate

rment letter (yenqlosed). are complied with, ‘he date of whiinh s
15 2ppointed should be Int.mated to this
aked to executo an i am Ity Bond

)

L

Wif1e-6, O SN2,
' i i —é 7 . W\M
K. BIswas ) \
. f\‘.f”‘ —~— ’

. A (( |
S Lo ' .
X for CHIFR WP“f\\\'L O BER LG,

and necessar ﬂci‘;io.n”to__i_ (‘«y

e

Lot - e

Ml The
the enelosure Al Wiis
is enclosed, for vec ord, He will plente snsure tha-
e aml in the ofifer 2F appoint.

BRI A BN
o P ].‘\‘/

ndidate &

office, Yo candddme snould o
on e non-judicial atamp Papar In temms
irculated under
¢ value of non-judiai. ]

for CHIER PFRIOINFY, OFRTER, M.,

i,
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/- o  IMRIETHST PRI RTIOY. T | )

. J‘ . | CRET (\ﬁ MHE
“ . CRTH N N GERI S0
T ‘ LA AT =1

DFFICE QRD“R N0 ‘«}”1191,

In ‘terns of FFO/BocTt/WLG‘s 1etue* mb V/"‘”/ 1/'fu’~”f/?3
dated/ 5. Y YL Sri/Swt Nl N CA L e b son of/
daught ex. Oﬁ-uﬂfi/L°tC - AT SRS Au'~f wFi o a new recruit
on eonpeBsinonatoe grounﬂ UnC G I g upccmu; inor/v s servicencin. quatn
who h#s reportad Lo thie officce en /o 1« L 4ds herely pppointed
as Traimec Junior Clexk/G on 85,050/~ pex month plus uovnl denrness
nnl rthpr allovsnees, s adnizgible fron tine 4o time and posted
entor i/ e LRl | |

ﬁﬂ/bhe Wwill uﬂdurﬂo training for a period of “hree months(Ist
ponth:being in the werking post teo eaduire 4ho bockeround of the
qulwny) during which time ho/aha‘w*lj be given the chenso to pass
the exanination,

, -
..v' qﬁ)‘ll
LA

‘ On patisfrotray cmplation of tyaining and pnosing the prescribed
tost ,hofuho will no nppmzn‘ud &3 tonporary olerk(My in SCWJb
q03)0~1900/~( iP) plus uwsual allowance adnissible from time o tioe .

The- oth@r terms end conditions of his/her sexvice will be the
gnne aa 1a1d down in \kQ/PecLL/Vnu 8 letter Mool /l "yl fon [ v )/f V

il

ﬁted Lo e o apd evon punber dated [ /0 g

APROLNTING

menle ¥ Bigrer Ofitantiine.
R0 ReltwaviRallenee, Ganboo.

No.B/227/CON/2 Pt VIT . Dated / /12/1990
Copy for infornation and necessary astinn to

1e GPO/?Pctt/\q]ig on with rcfcvence to hia No._ f , RS G T
dated __ " - B
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m : : ' //¢
=0y “he Controller of Stores(P}z?’;;;;;;;§;? '

LeF.Railwvay, .aliguoi.. v%9
. Guwahuti-781011,

. (4hrough proper charnel)

-Bubt Trregularities in fixation of
seniority of Jr.Clerk(d),

Ref: DCOT,k.F.Hailway,h3Q's Seniority List
publighed vide letteor Lo .BS/26/300 dt.
2642000 & dte751-10-2000,
Hespected Sinm, :
i I the following signatory working under
COS/CQ&/L.FaRailwayﬁﬁaligaon, Guwahati-11, beg to approach
your goodself to the facts appended below for favour of yo-
ur kind and legal justification please.

- That 8ir, I was appointed as Jr«lexk(G) on Compeground
urdex Goke ‘s speclul power vide CPO/MLG's levter WO«B/227/44)

41(Rectt)P4.VIL At418-12-90 and accordingly zeported to COS/

COL/Liet o)Ay /LG on 27-12-1990 vide 4i/COL/ILG's Office omder
L6s 284/1990 d%427-12-904(copies euclosed)s .

But I am sorry to inform you that as per DCOS/L . Keily/

LoG's senidbrity list under refercnce Slelioe 4,5,10,11,12,16,

17 &10 ar0 jurior to me in appolrtuents My feniority posit-
ion bas heen shown against S1.1.0.19 whercas theil names have
been shovn as seninr to me. : :

~ Though they are junior to .e, in thig cormection I have
received a letter d4.31-10-2000 wicer reference apninst wmy
appeal. dt. 16-5-2000(copy eiclosed) which was subrdtted to

DCOY/iMQ Zor corroction of seniority list pleuse.

Zut it ig not understood that the lether icsued by DXOS/

- 2iidy DY geniority has been followed ag per instmiction of

COSAR)/uh!'s Lletter 1.0.5/1/25(5) /rt.l dte16-5-90, (copy enclose@.,, j
Bince, T have been appointed by GIi/P/ILG and have been ' :

vorldngaunter CO5/C0L/LLG, since 27-12-90 as directed, ny lien

1158 i@&ed with DCOS/iBQI should set my senioxity from  the

6?“& q@r'of N appointment on 27-12-90 and the lensth of service

&
£ " s ‘ . . - . S i o

' e.‘Sﬂﬁéﬁaqggmllﬁhed by various stores writ for those stail who had
oig§%Q¢¢r gerdority heve besy fhoun o Ler dmtg oy‘ugpolntmoht
"mﬁh_that list.(conies crcloged Joi vondy pefencucee ples:a).

a

,31;0&3&“3%% recasted accordingly.
0&'\ %) N

N

N, . . . A S et A -
Wuaver, it is secen from the nrovisional list of Jr.Clerk

nted directly/ compsrrourd Li C03/COL/WLG'e orilce und

Sand the Gano gbofd sice Dipsi chuliu Luf&ﬂ”uonQ! cnourd as
Jr.0lerk(Gd in Gl /COL /L, bor Lich wes rixed undern SN W
IlGy,aendority heg been shiown caonor apootntieovt iy the
serdority listlcopy crcloreu). '

I therelore, re uest your owoun xindly 5o wuke justic
and review wy veniority oonitior Vo which et ol your kind-
nesy I ohell cver veiodn ool Lo you..

| Phtsnking you. )

| B ) ' g delehiully, o

MNate: 1 /@,Qhﬁ’ . BB . |
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1) CO3,... 1. iteilvay, Lalirnon. 14 is stateq

2)

that inspite of by appeal to DCOS/1i34,
N0 positive response wuas received, hence

~he aay £indly advise his &ood office 4o -

Lizup S2ndority. as per date of empointaent
&S hag been done in other stalf's cnse.
CO8/COL/LG= £ou information ang necessayy
sction plesse, -

k) DCOS/,Nmfsﬂailway, LBQ- for information
. and recec:ary action. -
4) BRO/COL/1LG~ fop ifforaation and necessary

action plepse,
g - . o S _
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’i"‘fx@ DCOS/Néw Bongalgaon, / . o)

N.F.Ralivay.

( Through Proper Channel)

Sub : 1) Suitability Test for Sr. Clerk(G)
2) Fixation of correct Seniority.

£ " 7 Raf 3 Your Letter No. BS/1/NBQ dt.5-6-2002 & ES/26/NBQ
o dt. 12-4.2002 & ES/26/NBQ dt. 26«4«2000Q.
s 8ir, . - ‘
. Most respectfully I beg to state that your provisional
Seniority 1ist dt, 12-4-2002 has since been published for hol-
. ding a suitabilit{ test for the promotion of Sr.Clerk mentioned
" under reference, but the copy of which I has not been docketted
go me as yet, It is per chance I have come to know of this pub-
lication of the provisional 1ist (Seniority) and holding of
sultability test for the promotion of Sr.Clerk(G). In this
connection I would like to draw your kind attention to my appeal
dtd.16-5=2000 and 12-~1-2001 wherein I had requested to correct
my senfority position asiATules and re-assign it over Sri Subhas
.. Ch, Sarker, mentioned in your letter dated 26-4=2000 under refe-
" rence: It would be quite unfair, unjust and miscarriage of Jus-
tice and arbituary action if the proposed selection is held
without rectifying my seniority position to it's correct place
as Railway's own set of Rulaes. ' S

: . Hope you would kindly take the appmpriate' action in the
matter on it's proper perspective and render Jjustice to this
hunble employee.

Conveying regards to your good and conscientious action.

""" Dated : {8 6"(1009\- ‘ Yours faithfully,
N ) ‘ “"! rk—) Q/k i )
C €0 = QJC‘?’J&@E.,OW QU
,QEX--- : , SJS clerck (()waoe) unclec
1« @M/(P)/N.F.Rly/Maligaon C e feert |1 F.RY | Malge
2. WM/OCON(P)/N.F,Rly./Maligaon C’>§/‘ ] ' B 18 oo

3, 00S/CON/N.F.,Rly./Maligaon
4, CE/CON/II/N.F.Rly./Maligaon
5. CO0S/N.F.Rly/Maligaon
//~6 APO/N,.F.R1y/New Bongaigaon.

Yours faithfully,

kcu'c}fK Chonchee) Kacemaleart




/o /?j/ A‘”“%w %/ "
: * To : ;
- The General Manager (Con) | !
N. F. Railway, . _ o
Maligaon ‘ .

Sir,
Sub: Appeal for correct fixation of seniority and postponement of the
proposed suitability test for promotion to the post of senior clerk ‘ .
in Scale Rs. 4500 - 7000/- scheduled to be held on 08-7-2002. . . S

Ref: My representation dt.16.6028& DCOS/NBQ's notification No.
ES/ U NBQ dt. 19-6-2002 and COS (Con) /N. F. Railway/
Maligaon’s  sparing OrderNoSC/ & / ik / PHav dt.25-6- 2009,

C ey

Most respectfully I beg to state that desplte series of representations by this
applicant and issuance of directions by the various Administrative levels for correct
fixation of my seniority in the grade of clerk (G), the DCOS/NBQ under whose control
my lien is fixed, has fixed the daie of holding written examination for the suitability
test for the promotion of senior clerk in scale Rs. 4500 — 7000/- scheduled to be held on
08-7-2002 and caused detrimental effect to the undersigned for getting his correct
seniority and proforma promotion at par with the persons shown under SN. 1 to 9 in the
seniority list published under DCOS/ NBQ's No. ES/26/NBQ dt. 26-4-2000 (photo
copy enclosed) whose date of appointment in Group “C” series, more pamcularlv in
the grade & capacity of Jr. Clerk, are much later than that of this applicant. This s not
only unfair and unjust but also’ miscarriage of justice to this applicant and thcreby hits
the constitutional provisions in respect of equality and employment.

e —
T s i, it g

s e e il - ey "

s

-

In the premises mentioned above, it is, therefore, requested that your good
conscience and magnanimity would take appropriate steps in the matter and issue
directions to DCOS/NBQ so as to assign my comect scniority and give proforma

" promotion to me and till such time the proposed suitability test mentionied above is
postponed

}
%—-ﬂ"f‘ﬁd’ - »ﬂ'ﬁ"ﬂAnd for'this act of your kindness I shall remain cver grateful

f the  With all; Uity :.«ma1 egards

Munager
Dated: 01-7-§/,

4 ’.0 ‘_‘ " . . | N . &:“ @-kma
: T(@@\\'X\ . \@;da 1. chondra K o

‘V A,
eneral Manager,N ¥ Rq:lway Maligaon
Chief Personn’ekomc%r, M.FRailway, Malifeg
Controller of Stores;N-F- Railway, Maligaon,
~Controller of Stores (Con), N. F. Railway, Maligg
CE/ConfT], N. F. Railway/ Maligaon
Dy. CPO/Con/ N. F. Railway, Maligaog—r=< —
R DCOS/ N. F. Railway, New Bangafghon Tor® ﬁﬂ'&manon and with the request

‘ @ c&. "‘f Jj —é‘to take necessary action plcase , e

: As above-

LY NE & rv’-ﬁx‘;‘m'f\ﬁﬁ'z%ablﬁ_ |

g, Conredn




. | - O | O
£riv-Do0S/New Bongat geon, . - :

(Through Proper Channel)

Sub 3 1)”3u1tab111tylrast for Sr. (lerk(G)
2) Fixation of correct Seniority.

Ref : Your Letter No. BS/1/NBQ dt,5-6-2002 & BS/26/NBQ
- dt, 12-4-2002 & ES/26/NBQ dt, 26«4=2000Q. o
Sir, , -

Most respectfully I beg to state that your provisional
Seniority list dt, 12-4<2002 has since been published for hole
ding a suitabllity test for the promotion of Sr.Clerk mentioned
. under reference, but the copy of which I has not been docketted
o me as yet. It 1s per chance I have come to know of this pub-
lication of the provisional 1ist (Seniority) and holding of
‘suitability test for the promotion of Sr.Clerk(G). In this
connection I would like to draw your kind attention to my appeal
dtd.16=5«2000 and 12-1-2€Qg,wherein I had requested to correct
my senfority position asitules and re-assign it over Sri Subhas
Ch. Sarker, mentioned in your letter dated 26-4-2000 under refe-
rence. It would be quite unfair, unjust and miscarriage of Jus=
tice and arbituary action 1f the proposed saelection is held
without rectifying my seniority position to it's correct place

- as Railway's own set of Rules.

. Hope you would kindly take the appropriate action in the
matter on it's proper perspective and render Jjustice to this ‘
~humble employee, , '

Conveying regards to your good and conscientious action.

Dated : | Yours faithfully,
Copy to :- . ‘ OQ(/#\ZDA[’CINQ[C D aA o
1.  @M/(P)/N.F.Rly/Maligaon It o e atd (ot hac) unerern—
2. GM/OON(P)/N.F,Rly./Maligaon e «w/ml ;,\“‘/
7. 3. COS/CON/N.F.Rly./Maligason N £ Ry lpey -y
. b, CE/CON/II N.F.Rly./Maligaon '

) 5. ©0S/N.F.Rly/Maligaon

6. APO/N.F.R1y/New Bongaigaon.

Yours faithfully,
CBOC/ ab.a L‘(,d«g\ﬁ Q0 e
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) To ‘4\ |
, ‘The General Manager (Con) / "

% N.F. Railway, .

Maligaon

: |
Sir,
Sub: Appeal for correct fixation of seniority and postponement of the

proposed suitability test for promotion to the post of senior clerk |
| in Scale Rs. 4500 ~ 7000/- scheduled fo be held on 08-7-2002. “

Ref: My representation dt 2%, 6,09¢- DCOS/NBQ's notification No.
RS/ 1/NBQ dt.19-6-2002 and COS (Con) /N. F. Railway/
Maligaon’s  sparing Order No. SC [&] 218 Privdt 25-8-2009

Most respectfully I beg to state that despite series of representations by this

. applicant and issuance of dircctions by the various Administrative levels for correct .
: fixation of my seniority in the grade of clerk (G), the DCOS/NBQ under whose control !

my lien is fixed, has fixed the date of holding written examination for the suitability !
, , test for the promotion of senior clerk in scale Rs. 4500 - 7000/- scheduled to be held on
' 08-7-2002 and caused detrimental effect to the undersigned for getting his correct
seniority and proforma promotion at par with the persons shown under SN. 1 to 9 in the x
serority list published under DCOS/ NBQ's No. ES/26/NBQ dt. 26-4-2000 (photo. )
copy enclosed) whose date of appointment in Group “C” series, more particularly, in
the grade & capacity of Jr. Clerk, are much later than that of this applicant. This is not
only unfair and unjust but also miscarriage of justice to this applicant and thereby hits
the constitutional provisions in respect of equality and employment,

g e = c = T

In the premises mentioned above, it is, therefore, requested that your good
conscience and magnanimity would take appropriate steps in the matter and issue
directions to DCOS/NBQ so es to assign my correct seniority and give proforma

promotion to me and till such time the proposed suitability test mentioned above js
. postponed . _
A /”

oo W{mﬂ Aﬁfor thiisr»kigdnesslsha]l remain ever grateful
ek © (ke Wi " qumd.-rfgardzﬁ\
. Foe =

AR MDA REITR S -

EEEREE il L

N

Yours faithfully,

S
- "g, *'CA{%\& L()Vg:-& Qﬂ/)
,‘. 7’{\0 ‘e d ~ hoc senior clerk
_ g}ﬁ\ t U (@roﬂer of stores (Con)z! ey,
A JR @ F. Railk
N\

}ki Way, Maligao?f;‘ oy

*

-Mahagerrev, Fi Raflway, Maligaon
{ Chief Personnel Officer, N. F. Railway, Ma’ﬂ;&f |
\ Controlier of Stores, N. F. Railway, Maligaon 3
ontroller of Stores (Con), N. F. Railway, Mal@on \
| CE/Con/IL, N. F. Railway/ Maligaon NG
1 Dy. CPO/Con/ N. F. Railway, Maligaon w o
' DCOS/ N. F. Railway, New Bangaigaon, for Méprmation and with the request
to take necessary action p]gase.j.ag Qo . o

L ——

~. F. Roailway, Maliguus
wrmyrY- 11 Gowahati- U
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~ Copy for information to :

i 3) GMIP/CON/Maiigaon
.4). ( qmcm omco/.\u-m

b

k> oo s

To : DCOS/NBQ

- / Dated  16-5. 2559
, , o

<606
THROUGH : PROPER CHANNEL

Sub: Request for correction of Provisional Seniority list of Jr.Clerk/G
in Scale of Rs.3050-4590/-(R.P.)

Ref: i) GM/P/N.F Rly/MLG’s L/No.E/1/25(s) Pt.I(loose) dt.25/28.2. 2000
if) Your L/No.ES/26/NBQ dt. 26.04.2000. '

. Sir,

With due respect & humble submission | beg to state the following few
lines for favour of your kind Justlﬁcatxon please :

. That Sir, 1 was appointed as Ir. C]erl\/G vide . CPO/MLG’s
L/No. U227/44/4](Rec11 YPL.VII dt. 18.12.90 and posted under COS/CON/NLG on
27.12.90 vide GM/PICON/MLG’s office order No.284/1990 circulated under
L/No.E/227/CON/2 PL.VII dt.27.12.90. Since my appointment in COS/CON/MLG
'my paper lien was fixed under your kind control vide above refened letter quoted
under (i). :

Now , in terms of your above quoted letter under (it) , it is found in that ’
st that my semorxty ‘position i.e. length of service period has been shown C.1.3

against Srl.No.19 by levalling down my date of appointment to 28.2.2000 instead of
27 1290.

~ In view of above, 1 would fer vently xequest you to kindly show my date

~of appointment on 27.12.90 and length of service should be re-casted accordingly.

Hope your honour will issue a corrigendum 1o the above provisionai
seniority list early.
\

Thanking vou,

mus faithfuliv
kauehk ohonchay Karemakoe
(K. C. Karmakar )
St Clerk({ ad-ho¢) vnder
COS/CONAMaligaon

1) Secretary, NFRMU/Madizaon Branch
2y GM/P/INF Rly Maligaon. »

/

| Keretik chonohca Keueiney kaye
. J .l T T4 - ’ ' !

- , (K C. Karmakar)

(lg{ 7. alsWAS)ﬂ)\vf\”" ;

Advocato



R A finheyisee -
' Lfg’ qEteR & e (Frfon) 573)

IUTS 3T
e i / qTShTia, ETETd - 781 011, & W

. NORTHEAST FRONTIER
DAYAL ARYA IER RAILWAY (CONS

MALIGAON, GUWAHATI-781 011, ASSAM
CONTROLLER OF STORES (CONy TELE : 0361.570102
’ FAX  : 0361.570705

i D.0.NO.SC/G/218/PL1V. Dated: 01-02-2001
l

My dear Nigam,

i

' - Reg : Anomaly in Seniority.

. L I am sending herewith two representations received from S/Shri K C.
] ' »

. Karmakar & N K Das; Jr.Clerks(G) {now ad-hoc  Sr.Clerk} under
I COS/CONMLG for your kind consideration.

" On perusal of the representations it appears that there is anomaly in
‘ seniority where both the staff are loosing nearly 10 years of service while fixing
' their paper lien at DCOS/NBQ vide their letter of even number dated 26-4-2000
? {photo copy enclosed ) showing D). A as 27.12.90 and length of service
28.2.2000
as0.1.3 and D.A.Q. as 27191 _ and length of service as 0.1.3 respectively
' 28.2.2000
N (seniority  assigned through  paper lien vide  GM/P/MLG’s
' { b ALfi“Jo.F/I/25(S)Pl.I(Loose) dated 25/28.2.2000 & No.E/I/25(S)/Pt I(Loose)
N ' ' dt.19/20.10.2000 copies enclosed) which should have been fixed from the datc of
T joining in service i.e. 27.12.90 and 27.1.91 respectively. In this connection. it is
pointed out that while fixing seniority of the staff (high lighted in scniority list)
007 those who. have joined earlier to them in the Construction Organisation have got
e . their seniority in Open Line from the date of their joining but in these cascs this
e ' has not been done. The provisional seniority list of Stores Deptt. ason 1492 &

1.4.99 and Engg. Deptt. as on 01.04.1999 along with all the connected documents
+ are enclosed herewith for your kind perusal.

.iWim."? w Bgm -m A e

In view of the above, 1 , therefore, felt it,neéessary to bring the matter to

your kind notice so that the above staff can get justice and get their seniority
fixed correctly.

Sl = it o Y

With best wishes,

o i
Sy

- DA: As stated. :

\S{A-K Nigam,
CPO/Adm, ..
N.F.Railway Maligaon. Guwahati-11.

. . AN, t
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S8 This i to cermy that . Shn/ nred] /i
) % e ‘.,..son /wefe of..

ﬁrheﬁulzﬁ (Ilastes 7”1

elhelnpfmni Q,num

w, .. ,',“{'Bhuban _Chandra Road Uzan - Bazar. Q(
' :',A L v oo - !:._ had
i GAUHATI-78!OOI )

) \(Regd No. 217 of 1975-76 )
wd >
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-l -l

.’ -1,. e

X !n the Dastnct

of vzl!age/tom ....... W?

of the State of .. ﬂ%ym be‘longs ‘to_ the....

caste which.is recogmsed as a Scheduled Caste under the Constitution
( Scheduted Castes) Order 1850 as amended by the Scheduled Castes
and Scheduled Tribes Lists ( Modification Order ).1958. *~

A A ..,.“.....é'm

e — . —— - -

Shn/Shr.me—tdKumaﬂ ..... and ‘or
hisfhar family ordlnary resides in - .illageftown... ...
of .- ey the Stite of. 2 HOnat. ..

N

\,// )
%lgnature v N JO R o !
: ” 1 SAfi Y - . i
*  Designation e lernane aene® l
c/ ~ R - N -~ ..'\
- F*:g'-' TOLSLBLL3e LB, vt MR ’
- Scheduted uastes J

Date 6—’ { jf} . ‘ Davelopment Counc:l, Assam.
0,
& 1
Ncte: The term "ordm‘guly resides’’ used here wili have the sam meaning as in Section 20 of the

Representation of the Peoples Act. 1950.

*

—




